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ORDER
PerJustlceVC Gupta, JM. T U

Heard 1d. counsel for the applicants and ld. counsel for the
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respondents. ' '
2. The order sought to be complied with is dated 26.08.2015. The

relevant ‘pbrtibh 6f the order ‘a‘s:’ fé'.onI“a”i"‘rIe‘d in para 4 is reproduced herein

" below:-

“4. Be that as it may in similar matters this C.A.T. gave direction to
‘the appropriate authority to consider the @and loosers’ case.
Accordingly the following direction is given. '

" The competent authority shall make endeavour to complete the
_exercise and pass appropriate orders within four months from
~ the date.of communication of this order, for the applicants’-
“employment agamst Group ‘D’ category or as substitutes; as

promised to them. - '

5. Accordmgly the OA is dlsposed of. No costs

3. The respondent authormes by ass:gnmg reasons has declmed to
grant employment assistance to the gpphcant . g
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2, Wi"ib.cﬂ?'gtgép'm"rner)t_jng on the Qalidity or corre,ctn'eys;s. of fﬁe order, we
ﬁ_h(_j that the order-of the 'Tr':ibghalv Has been complied with s_ubs‘tantially.
Accordingly contempt procegding“. is dropped. Both the CPCs stand
di.sposed'- of. | | |

5. However, ,liberty is granted tj;dthe applicants to challenge the order

before abpropriate forum, if-‘dissa’tilsfied with the order. Noticeé, if any

Issued, shall stand'discha_rged. | | | -/
(J.Das GUpta)® ) V(JuStl:CG'V.C'.‘. Gupta)
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